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Hon 'b le lyr. Justice S .a. Sing h, Vice-Chairman.
t!>n'ble Mr. D..!.R. Tiwari. lvember-A•.

Ram Gopal
son 0 f Shri Buddhu Sankhwar
Resident of Fbuse No.C-3, Kendreiya Vidyalaya
Staff CO 16riy, Kanpur Cantt. Permanent Address
Village and Post pahewa, District Kanpur Nagar •

•••• ••• Petitioner.

(By klvocate : Sri S.N. pandey/
Sri Ii \krma)

Wrsus.

1. A.N. Sexana
at present posted as
Principal Kendriya Vidyalaya,
Kanpur Cantt.

2. S. S. Sikarwar (Colone 1)
Station Headquarters,
Kanpur Gantt, pre se ntly depu ted as
Chairman Vidyalaya M3nagement Commit tse ,
Kanpur Cant t,

3. V.K. Sabbarwal (TGT) (M3.th)
Kendriya Vidyalaya Kanpur Gantt.

4. S.N. Prasad (Librarian)
Kendriya Vidyalaya Kanpur Gantt.

5. Subash Chaturvedi (TGT) (English)
K~ndriya Vidyalaya Kanpur Cantt •

• • • " .He sponde rrt s ,

(By Advocate Sri N.P. Singh)

Or.uE.R------.--
(By fun 'ble hr. Justice S.R. Singh, V.C)

Heard Sri Ashish Pandey holding brief of Sri S.N.

Panda y le arned counse 1 for the applicant am Sri N.p.
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Singh learned counsel for the respondents are pre sent ,

2. Ire applicant, it appears, instituted O.A. l\b.929/02

Ram<?opalVs. Co rrrni s s Io nar- Kendriya Vidyalaya Sangathan

Kanpur Gantt ard otters challenging therein the order of

penalty of rerroval from service from Kendriya Vidyalaya

dated 21.09.2001. By way of interim relief, the applicant

had prayed for issuance of ad-interim order in ti'e nature

of mandamuscommandingthe respondents not to disposses

the applicant from the house allotted to him during the

pendency of tre O.A. Tbs Tribunal admit te d the O.A. on

27.08.2002 and granted tirre to the learned counsel for

t~ respondents to file counter affidavit and as an

interim directed tha respondents to maintain status quo

in re spect of the applicant. Im instant contempt

app-Lfc at Lon has been instituted on the ground that

despite the order for directing the respondents to

maintain status quo, the Admn,CommandantCol. S.S.

,5ikarwar passed an order on 09.09.2002 directing tl-:e

applicant to vacate the Govt. Accommodationby 10.09.2002

failing which re would be forcibly evicted from the

accomnode tdon , Pursuant to the said order, the app licant

was evictedlfrom the Quarter on 10.09.2002.

3. Concededly the order of eviction was not passed by

any of the respondents to ti:e O.A. and the Admn. Corrmand arrt ,

Sri S.5. Sikarwar was not a party to the O.A. We are,

tt-erefore, of the view that the contempt petition is not

maintainable and is according ly dismissed. Notice s are

discharged •
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M~rr.ber-A.

Manish/-


